FORM A

PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptey Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF TIHE CREDITORS OF INTERNATIONAL PRINT-O-PAC LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor INTERNATIONAL PRINT-O-PAC LIMITED |
2. Date ol incorporation of corporate debtor 11/12/1981
3. Authority under which corporate debtor is incorporated / | The Companies Act, 1936 with Registrar of
B registered Companies, Delhi
4. Corporate Identity No. / Limited Liability Identification No. of | U22219DL198IPLCO12808
corporate debtor g
=3 Address of the registered office and principal office (if any) of Registered office:  -227, Basement, East of
corporate deblor Kailash, New Delhi- 110065, India
6. Insolvency commencement date in respect of corporate deblor 315 July, 2023 (Order received on 2 August,
| 2023)
7. Estimated date of closure of insolvency resolution process 27™ January, 2024
8. Name and registration number of the insolvency professional | Name: Sanjay Garg
acting as interim resolution professional Regd.  No.:  IBBI/IPA-001/1P-P-01865/2019-
2020/12919
9. Address and e-mail of the interim resolution professional, as Address: 908, 9th Floor, D Mall, Netaji Subhash
registered with the Board Place, Pitampura, New Delhi-110034, India
FEmail ID: rp.sanjayparg@gmail com
10. Address and e-mail to be used for correspondence with the Address: 908, 9th Floor, D Mall, Netaji Subhash
interim resolution professional Place, Pitampura, New Delhi-110034, India
Email 1D: cirp.ipopl@gmail.com
| 11. | Lastdate for submission of claims ] 14" August, 2023 N
12. | Classes of creditors, il any, under clause (b) of sub-section (6A) | Not Applicable
of section 21, ascertained by the interim resolution professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class (Three names
for each class)
14, (a) Relevant Forms and (a) Relevant Torms are available at
(b) Details of authorized representatives hitps://ibbi.gov.in/downloadform.hitml
| are available at: (b) Not applicable.

Notice is hereby given that the National Com

pany Law Tribunal has ordered the commencement of a corporate insolvency

resolution process of the INTERNATIONAL PRINT-O-PAC LIMITED on 31st July, 2023 (Order received on 2nd August,

2023).

The creditors of INTERNATIONAL PRINT-O-PAC LIMITED, are hereby called upon to submit their claims with proof
on or before 14th August, 2023 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof'in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representalive
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [specity
class] in Form CA. Not Applicable

Submission of lalse or misleading proofs of claim shall attract penalties. Q’Y‘r:\ /r-‘”“"
Sd/-

Sanjay Garg
Interim Resolution Professional
IBBI/IPA-001/1P-P-01865/2019-2020/12919
ATFA No. AA1/12919/02/190124/105407 valid till 19" January, 2024

Date: 4% August, 2023

Place: New Delhi
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BERILLIANT PORTFOLIOS LIMITED
Regd, Office; B-00, 412, ITL Twin Tower, Netaji Subhash Place, Pitampura, New Delhi-110068
Tal.: 011 - 45056563, Email: ballianiporiciosggmal com

CEM: L74B8380L 1354 FLCOSTS0T
NHOTICE

Molica is haredy gven thal pursuam b Ragulation 29 & 47 of SEBI (Listing Qblgalions and

Disclosure Reguirements) Regulations, 2015, that & meeling of Board of Dirsclors of the

Company is scheduled to be held on Friday, 11th August, 2023 at 11:30 a.m. at its registered

office, inter-alia to consider. aporove and take on records the Unaudited financial results of the

company Tor the Quarer ended on 30t Jume, 2023,

The nformalion conlained in the Notica s available on the websila of the Company-
wanw_brrilliantportfolios.com and on the website of BSE- wea.bseindia.com

For Brilliant Portfolios Limited

Sdi-

Ashish

Company Secretary & Compliance Officar

Place : Maw Delh
Data : 02082023

" SHIVALIK SMALL FINANCE BANK LTD.

Registered Office ; 504, Salcen Aurum, Jasela District Centre, New Delhl - 110025
CIN ; UE5900DL2020PLC3E602T

REGISTERED POST A/D & SPEED POST/COURIER/E-MAIL
DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND

RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002

Date: 27-07-2023
1.Mr. Vishambar Singh 5/o Mr. Soorya Narayan (BorroweriMortgager)
Fio H. Mo, 371 Village Sadarpur Secior-45, Noida, Gautam Budh Magar Uttar Pradesh
201301,
2. Mr. Vinay Kumar S/o Mr. Soorya Narayan (Co-Borrower)
Rio - H. No. 371 Village Sadaspur Sactor-43, Moida, Gautam Budh Magar Uttar Pradesh
201301.
3. Mr. Lucky Singh Slo Mr. Vishambar Singh (Guarantor)
Rio:H, No. 371 GaliNo, §, Seclor 45 Noida, Gautam Budh Nagar Littar Pradesh 201301,
Diear Sirfdadam,
This i in reference to your loan account nember— 10074101 2931

Account on the name of Mr. Vishambar Singh
LoanA/C No.: 100741012531
Declared NPAan 07-07-2019
Cradit facilities sanctioned PL-PERSONALLOANTL
Sanctioned Amount Rs.12.00,000/- [Rupees Twelve Lakh Only)
Qutstanding/ Payoff Amount | Rs.21.60,0000
{Rupees Twenty One Lakh Sixty Thousand Only)

The above accounts have been sanclioned a credit fac#ly of Rs.12,00,000/- [Rupees
Twelve Lakh Only) vide Sanction letier from branch at NOIDA-45, the same lcan accounts
have been running unsatisfactory for quite sometimes and you are, therafore, in defauli as
you have failed fo fake sleps to regulanzefadjust vour account in respect of such debt as
stated herein abova. In view of the said dafault your account has bean classified as a non-
parforming assal on 07-07-2019 in the books of accounts as maintained in reqular course of
business and in accordance with Reserve Bank of India directives and guidesings in this
respect, Accordingly, we, hereby, recall all abovementioned LoanAdvance/Credit facilities
and call upon you all jpmily and severally 1o make good, pay and credit all and every of the
dues, a5 on 26-07-2023 oulstanding there against-aggregating fo Rs.21,60,0001- (Rupees
Twenty One Lakh Sixty Thousand Only) along with fubwre intersst and incidentat
expensesicost efc on the security of the secured assets, within a period of 60 days from
the date of receipt of this notice failing which the Bank shall take all such actions mcluding
faking possession of the secured assals and execute requisite deads, documants and
indantures of transfer by way of lease, assignment or sale, as shal be deamed expedient. for
realizing the sacured assats as mentioned hara below, in conformity with provisions of
Baction 13 and ather provisions of th Acl

Description of Secured Property-

Equitable Mortgage on the Property: Residential Property measuring an area of 505q.
Yards, or 41.805 Sq. Mtr, Situated at Khasra No.-147, Village Sadarpur, Pargana and
Tehsil-Dadri, District- Gautam Buddh Magar Uttar Pradesh, Registered in revenue
records of Bahi No.-1, Jild Ne.-6732, Page No.-321-348, Serial No. 3518 Dated
25.05.2015, I the name of Mr. Vishambar Singh.

Bounded by:
MNairth Foad 9 fi, South Plot Chandan
West Plot Dharmendra East Plat Shanti Dev

You are also puton notice that in terms of section 12 {13) of the Act you shall nof transier by
sale, lease or otherwise the said securly property detaied in mentioned above of this nofice
without obdaining written consent of the Bank. Any noncompliance of Section 13(13) of the
sa4d act is an offence punishable under Section 29 ofthe Act.

The notice is without prejudice fo the Bank's right to iniliate such other actions or legal
proceedings, as il deems necessary under any apphicable provisions of law. Further the
Bank reserves ils rght to initizle cvil or other aclioniprocesdings as may deemed
appropriate in addition to acton contemplated in the instant notice for recovering in dues in
above mentonead Loan Actount

Your kind attention is invited to pravisions of sub-Section (8] of Section 13 of the SARFAESI
Act wheraunder you can tender the entine amount of culstanding dues alang with future
interast and incadental expensesicnst et incurred by the Bank only til the date of pubcation
of the: nofice for salke of the sscured assel{s) by public auction, by inviting quotations, kender
From public orby private treaty. Please also nole that if the entire amowent of ouistanding dues
along with future inferest and incidental expensesicos! efc. incumed by the Bank is ot
fendered before publication of nofice for safe of the secured assets by publc auchon, by
invifing quotstions, tender from pubdc or by private treaty, vou may not be enditled to redeem
the sacured assetis).

Borrower's attention is inviled to provisions of subsection (8) of section 13 of the Agt, in
respectolime available, to redeem the secured Assel{s).
MNote: Bank has withdrawn the previous demand notice dated 06-09-2019,

Yours Truly,

Date: 27-07-2023 Authorised Officer

JAIN MARMO INDUSTRIES LIMITED

REGD OFF. 4710, KIRANPATH MANSARDVER.JAIPUR RAJASTHAN-30Z020
Work Dffica: N-H-8, Sukher, Opp. DismandPetrol Pump, Udaipur-313001 (Raj.)
TEL:- Q28d-2441666, 2441777 EMAIL :- jainmarme_udn@yahoo.com
CIN:- L1810 RH BB PLCDO241% WEBSITE - www.jainmarmo.com

NOTICE
Motice i hereby given pursiesni bo Regulation 29 and other applicable provisions of the SEBI
[Listing Obligation and Disclosure reguanements) Regulation 2015, that the mesting of the Board
of Derectors of the Company scheduled to be held on Friday, 28th May 2023 at the Work office of
the Company situated at N.H, B, Sukhes, Udaipur-Ragasthan 3113001 intef alia bo consider and take
on reconts the Audited Financial Results of the company for the Quarter and year ended 315t March
023, This mformation i also avadlable on the website of the company al www jaimmarmo.com and
on the website of BSE ld at www. beeindi com
By coder of the board for
Jain Marmo Industies Lid,
S0.
Sidharth Jain
Manapging Director
DIN 0275808

Place Udaipus
Dte: 1052023

U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD

PUBLICNOTICE

Notice is hereby given to all concerned that our Client is entering into a transaction to purchase entire
Second Floor and rear half of the terrace over and above the Second Floor of the building constructed
/ developed on residential plot bearing No. E-102, Malcha Marg, Chanakyapuri New Delhi-110021
admeasuring 806 Sq.Yds., i.e. 674 Sq. Mirs. along with its undivided and unspecified share in the said
plot of land and proportionate share in the open and common areas of the Said Plot and building
(hereinafter referred to as the "Premises") from Mr. Arjun Kapur, resident of First Floor, 5 Jaipur Estate,
Nizamuddin East, New Delhi.

Any person(s) or entity(s) including but not limited to any bank or financial institution having or claiming
or asserting to have any right, title, interest, demand, estate in respect of the Premises or to any part
thereof, including but not limited to collaboration, tenancy, agreement for sale, leave & license, mortgage,
gift, charge, inheritance, partition, possession, decree or order of any court, acquisition by government
or any entity, prohibition or any other impediment with respect of the Premises or any part thereof and/
or, having any objection(s), are hereby required to give notice in writing to the undersigned accompanied
with documentary proof within 10 (ten) days from the date of publication hereof, failing which it will be
presumed that no one has any objections for sale of the Premises in favor of our Client, and that our
Client shall be absolutely entitled to purchase the Premises, including possession thereof.

Claims and objections may be sent to:

Sudeep Cecil / Disha Talwar

KNM & Partners

15t Floor, The Great Eastern Center, 70, Nehru Place, New Delhi - 110 019

Email: knm@knm.in; scecil@knm.in, Ph: 011 43115000

5?'3‘ SRG HOUSING FIﬂAHGE LIMITED
d-A, RANA PRATAP MARG, LUGKNDW-226001 Emaild: infoBsrghousing com, CI KD: LE922R. 1899PLE015440, Website: wrw srahousing.com
Tel No. (0522) 2200183, (0522)2628310, Fax: (0522) 2627934 UNAUDITED AINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2023
Emall: upsugarfed®yahoo.co.in | Website: www.upsugarfed.org IRs. In Lakhs]
Ref. Mo, 328/UPF/TECH/SCRAP/10/2023-24 Date:03.08.2023 PARTICULARS Duarter ended |Ouarter endedlYear ended
SHORT TERM TENDER NOTICE 30.06.2023 [30.06.2022 [31.03.2023
SALE OF SCRAP FROM VARIOUS CO-DPERATIVE SUGAR MILLS & Unaiidited Audited
DISTILLERIES IN UTTAR PRADESH IN YEAR 2023-24 Totalincome from aperationg (net| ZER5.03] MINTF 9,362,589}
Online E-Tenders are invitad from firms for the sale of scrap available in U.P Met Profit for the pesind befors Tax thefore and after 5057 549215 2,104,249
Co-operative Sugar Factories:- Exceptional andior Extraordinary items# | '
TENDER UPLOADING DATE 04.08.2023 06:00P.M. Net Prafit | (Loss] for the perind aiter tar (aftes 53938 49108 1,705.70
| Exceptional and/or Extraordinary items |
TENDER DOCUMENTS UPLOADING LAST DATE 18.08.2023 11:00A.M. Totdl Commibemivabiconat utj!the pvc 14348 45755 170268
TECHNICAL BID OPENING DATE 18.08.2023 06:00P.M. [Comprising Profit | (Lass) for the period [sfter tax)
COMMERCIAL BID DPEMING DATE 21.08.2023 11:004. M. and Other Comprehengive Income (after tax|] _
= = ™ : . Paid up Equity Share Capital | 130,00 130010 300,00
;ﬁfﬁfﬂﬁﬂ;ﬂbﬂﬁﬁl ﬂ;&:ﬂ;;&;ﬁ:‘; E;:; Fn:: '};5;;; T:If hiiepf; Earings Per Share o Rs 0] each) Basic &0lated | Basic 3.98] Basic .78 Basic 13.12
deposit tender fees (NON REFUNDABLE) of Rs. 1180, - & eamest money in form of S Diluted 3.25] Duted 3,73 Uiluted 12,95
Demand Draft/RTGS,/NET BANKING in favour of U.P Co-operative Sugar Factories Reserves excluding Revalustion Reserves as pen 1202821 007388  12,026.2)
Federation Ltd. Payable at Lucknow. Tenders without eamest money will not be balance sheet of previous accounting year
accepted. The bank details are available inside the tender documents. The Securities Premium account 1377.02 1,377.08 1,377.02)
Managing Director/ Administrator federation reserves the right to cancel any or all Dutstanding Redeemable Preference Shares . 1 .
bids/annual e-bidding process, without assigning any reason & decision of Debenturs redemption reserve - ] :
Federation will be final & biding. All amendments, clarification, corigendum, Met Worth | Awdited) 1332621 WAvasn 133262
addendum, time extension etc. will be given on this tender only, Keep visiting these Outstanding Delt/Paid up Debt Capital a03so.m| 7946787 35 724.71
website hittps:/ /etender.up.nic.in & www.upsugarfed.org.in for regularupdates. | ¥'gopy Equty Ratio 2.83 2.48 2.68)
MANAGING DIRECTOR | | Capital Redemgtion Reserve - ] |
Interest Service Coverage Ratin 1.48 1.74 157
Debt Service Coverage Ratin 0.3 0.44) 0.3

FORM A |

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India

Insolvency Resolution Process for Corporale Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF
INTERNATIONAL PRINT-0-PAC LIMITED
RELEVANT PARTICULARS

1.|Name of Corporate Debtor INTERNATIONAL PRINT-0-PAC LIMITED

2. |Dade of incorporation of Corporale Deblor | 117121281

1. |Autharity under which Corparate Dedlor is | The Campanies Act, 1956 with Ragistrar of
incarporated | registered Companies, Delhi

4, |Corparate [denlily Mo ! Limsed Liabilly [ U22218001981PLEDT 2808
Wentification No. of Corporate Detitor
5, [Address of the registarad office and Registerad Office: E-227 Basamant, East of Kailash,
prircipal offce (if any) of Comporate Debior | Kew Dehi-110065, India

6. |Insolvency commencement date in H1st July, 2023 (Order received on 2nd August, 2023)
resp:—ct u[Cm:-:nraIE Debtor

7. |Estimated date of clasure nflr.sa:uh'em:j,-

| 27th January, 2024
resalution process

Name: Sanjay Garg
Rag. No.: IBBIIPA-Q01AP-P-08 201 9- 2020012519

B, [Wame and Registrafion number of the
nsahvency professional acting as Inf2rim
Resaluticn Professona

9, |Address & email of the interim resoiution

Address: 33, 9th Floor, T Mal, Metsi Subhash Flace
professional, a2 regisiened with the baard

Fitamnpura, Mew Daii- 11000, Inda
Email ; rpsanjaygargi@omail com

Address: 90B, 81h Floor, T Mall, Mefaji Subhash
Flace, Pitampura, New Delhi-110034, India

Email : cirp.ipagli@gmail_com

10| Address and e-mail to be used for
comaspondence with the Interm
Besclutian Professional

SMECG SMFG INDIA CREDIT COMPANY LIMITED

(formerly Fullerton India Credit Company Limited)
Carporaie Otfice: 10th Flooe, Office Mo, 101,102 & 103, & North Avenus, Makar Masty,
Bandra Kurg Complex, Bandra (E], Mumb - 400051

POSSESSION NOTIGE {For Immovable Property)

(Under Rule 8 {1) of the Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the authorized officer of SMFG India Credit Company

Limitad (Formerty Fullerton India Credit Co, Ltd.), Having its registered office at Megh
Towers, 3rd Floor, 08 Mo, 307, New No. 163, Poonamallee High Road Maduravaval,
Channai, Tamil Nadu-600095 and corporate office at 10 Floor, office no, 101,102 & 103.2
narth avenue, market maxity, bandra kurla complex. bandra (E),Mumbai-400051, under
securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 {54 of 2002), and in exercise of powers conferred under Sacfion 13
{12} raad with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issuved Demand
Motice dated 10.09.2022 calling wpon the bormower(s) 1) ROZAL MUSIC, 2) BUNTY
VERMA .3) RADHA RANI, under loan account number (5) # 1730213106335809,
173021310860998, to repay the amount mentionad in the nofice being Rs./5340617/-(
Rupees Filty Three Lakh Forly Thousand Six Hundred Seventeen Only ) within G0 days
fram the daie of receipt of the said notice.

The borrower(s) having failed 1o repay the amount, notice is hereby given 1o the
borrower|s) and the public in general that undersigned has taken Physical possession of
the property described herein below in exercise of powers conferred on him under sub
section (4) of section 13 of the Act read with Rule B of the Security Interest (Enforcement)
Rules. 2002 on this 02 Day of Augustin the year 2023.

The borrower in particular and the public in general are hereby cautioned mot 1o deal with
the property and any dealings with the property will be subject to the Charge of SMFG
India Cradit Company Limited (Formerly Fullerton India Credit Co. Ltd.) for an amount of
Rs.5340617/- (Rupees Fifty Three Lakh Forty Thousand Six Hundred Seventeen Only)
and interest thargon.

The barrower's attention is invited to provisions of sub-saction (8) of section 13 of the
Act, in raspect of time available, to redeem the secured assats.

knd e L et

Notes:
#|The sbove is an extract of the detailed fosmat of Un-Audited Fmancial Results for the guarter ended
June 30, 2023 filed with BSE Limited undar Regulation 33 and 57 of the SEBI |Listing Dbligation and
Disclosure Requirements) Requiations, 2015, The full format of Un-Audited Financial Results for the
guarter ended June 30, 2023 are awailzble on the website of BEE Limited at woaw bsgindia.com and
Company's website st www ssghousing.com,
EBlFor the items referred in Regulation 52{4) of the SEBI {Listing and other Disclosures Requirements)
Regulations, 2015 the pertinent disclosures have been made to BSE and can be accessed on the websita
of B3E Limited a1 weww.bagindia,com and on Company s website ot www.srghousing, com,
cIMCA wide itz notification dated 18th June 2017 has exemptied Housing Finance Company registansd
with Kational Heusang Bank from ereating Desenture Redemption Resera in respect of privately placed
dabeniwes,
diThare are no changes in the accourtmg pohicies for the Quarier ended Jume 30, 20235 and there i na
impact an et profititotal Comprehensive Income or any other relevant financial items.
Place: - Udaipie For SRG Huusi;gleinan:a Limited
Date:- 03082023 Vinod K. Jain

H:rn’i_n! Director [DIN: D024E643)

gMFG SMFG INDIA CREDIT COMPANY LIMITED

Irsdia Cr {formerly Fullerton India Credit Company Limited)
T Corporale DMfice: 10th Moor OMce Mo, 109,102 5 1008 2 North Averue, Maker Madly,
Bandra Kurla Complex, Bandra (E}. Mumbai - 400051

DEMAND NOTICE

Uncler The Provisions of The Securitization and Reconstruction of Financial Azsets and Enforcement of
Securityinterest Act, 2002 TheAct") and The Securityinterest (Enforcament) Rules, 2002 [ The Rules™)
The undersigned baing the authorized officer of SMFG INDIA CREDIT COMPANY LIMITED
{lormerly Fullerton India Credit Company Limiled) (SMFG India Gredit) under the Actand in
exarcisa of powers conferred under Section 13 (12) of the Act read with the Rule 3, issued
Demand Motice(s) under section 13(2) of the Act, cafing upon the 1ollowing bosrower(s) to
repay the amount mentioned inthe respective natica(s) within 60 days from the date of recaipt
of the said notice. The undersigned reasonably believes that boertwer(s) isfare avaiding the
saryics of the demand notice(s). thereiore the servica of notice is baing effecied by affication
and publication as per Rules. The contents of demand notice(s) are exdracted herein below:

Description Of immovable Property: FIRST FLOOR. PART OF PROPERTY NO.45, AREA
MEASURING 50.5 S0.YDS., OUT OF KHASRA NO.931/287/1, WITH TERRACE/ROOF RIGHTS
WITH UNDIVIDED & INDLVISIBLE PROPORTIONATE LAND RIGHT, WITH FURTHER
CONSTRUCTION RIGHT UPTO THE LAST STORY SITUATED IN THE AREA OF VILLAGE
GHONDLL INTHE ABADI OF EAST AZAD NAGAR, SHAHDARA DELHI-110051.

Name of the Borrower|s) Demard Matice Date & Amount
ARUN VARIETY STORE, VARUN AGGARWAL, 10/06/2023
INAY AGGARWAL, ANJALI AGGARWAL Rs. 26,46,216/-
count Mo: 173020910718667 & 173020910636703 As on 28/06/2023

Description Of immovable Property / Properfies Merigaged

Last date for submission of claims _
12 | Classas af cradices, i 31'5.-, wrider clausa [b)
of sub-sechon [B4) af section 21, ascariainad
h]:m_munm Racabtion Professional

14th August, 2023
Mot Applicabls

|

Place: Delhi a0y-, Authorizad Officer.
Date: 04.08.2023 EMFG India Credit Company Limited

(formerly Fullerton Indiz Credit Co. Lid.)

13| Names of insohency professionals iderifiec| Not Applicable
b &t s authorised representative of creditors
in ackss {lhee names for sach ciass)

E=9

[a) Redavar foems and
(o) Dertails of autherized reprasenlatives
are available al

[a) Retevant Forms are available at:
hiltpes: ki goncinddenwml oadfarm. hibml
[b) Mot Applcable

Mokice is hereby gven that the Natisnal Company Law Trbunal has ondarad the commencamant of a
corparate insokvency resalution process. of the INTERMATIONAL PRINT-0-PAC LIMITED an 315t July,
2023 (Order received on 2nd August, 20335

Tha cracitarzal INTERNATIONAL PRINT-0-PAC LIMITED, ana hanaby caled upon b submit ther claims
with procd on ar befors 1dth August, 2023 (o thaintarm resoiulion profassianal af the address mantioned
againsd entry Mg, 19

The financial crecdfars shall subimit their clzims wigh proaf oy electranic means only. Al ofer creditars may
st the claims with proalin persen, by post or by glecironic means.

& finangcial creditor Bedonging 1o a class, as fiisted aganst the entry Mo, 12, shall indicate its cheice of
sulhanzed reprasenialive ram among e threa insolvancy pralessionals listad againstendny No 13 1o act
as authorised representainee of the class [specify class] in Form CA, Mod Applicabie

Submission of false or mesleadi oafs of claim shall attract penalties. Sdi-
P P Sanjay Garg
Ierim Rasolution Professional

Date : 4.08.2023 Regn, No.: IBBIIPA-DD1IP-P-01 6657201 8- 2020112319

| Place: Mew Dehi

Place: NOIDA Shivalik Small Finance Bank Ltd
Heglsierea office: CFVI Asset Reconstruction PV, Ltd,
' r— I\ I * 380051 Gujarat.
i Corporate office: CFIVl Asset Reconstruction Pvt. Ltd

i 'r L& 'r_"‘l‘i'

econstruction
(Herein After Referred To As The Act)

nder Section

Block no. A/1003, West Gate, Near YMCA Club, Sur No. 835/1+3, S. G. Highway, Makarba, Ahmedabad -

1st Floor, Wakefield House, Sprott Rd., Ballard Estate, Mumbai 400 038

nforcement

“Authorized Officer Of CFM-ARC Had Already Issued Demand Notice U/S 13(2) To All Borrower/S /Guarantor/S & Mortgagors Through RPAD
Demanding Amount As Mentioned Therein Within 60 Days From Receipt Of The Notice. However, The Said Notice Could Not Be Served Through
RPAD To All Recipients, Hence This Publication.”Therefore, \We Hereby Calling Upon to Repay the Amount Mentioned In The Notice Appended
Below To The CFM Asset Reconstruction Pvt. Ltd. (CFM-ARC) Within The Period Of 60 Days From The Date Of This Paper Notification Together
With Further Interest And Other Charges From The Date Of Demand Notice Till Payment Or Realization. In Case You Are Not Discharging Your
Liabilities Under the Terms Of This Notice, We Shall Be Constrained To Exercise All Or Any One Of The Rights Conferred Under Section 13(4) Or
Section 14 0f The Act. “This Is Without Prejudice to Any Rights Available to Us Under the Act And /Or Any Other Law In Force From Time To Time.”

in e matter of sub-sachon (3] ol Seclion 13 of

Limésad Lighility Fartnership Act, 2008 and ke 17

of the Liméted Liability Partnership Rules, 2009
Ard

i the malter of
SETUPINDUSTRY ADVISORS LLP
having ils regisbarad office at Unit No 217,
Chokhani Sguare P4, Secior-18, Moida, Gautam
Budkdhna Magar, Uhar Pragesh-201301

...Petitionar

Modice is hemeby givan to e General Public that
the LLP propases ta meke a pelition fo Ragistirar
af Companies, Kanpur nder seclion 13 {3) of
The Limsted Liabdity Partnership Act. 2008 seeking
permizsion b changs (ks Registered office from
the state of *Hanpur™ ta the “State of Hamyana®.

Any persan whose interast is likely fo be affected

ecurity Interest Act

AFA Mo, | AAT291 90201501 240105407 | Valid 1ill 19th January, E’(_‘.Q-‘-‘Idll

Loan Account Borrower/s & Demand Notice date / Description of the by the proposed change of the regsiered office
Number Co-borrower/s Name | NPA date / Outstanding Amount Immovable Property af e LLP uwyr dellves: ov cuime o ber detivered
ar sand by Registared posl of hisfer ohjeclions
NPA date Outstanding (Mortgaged) supporbad by an alfidavil stating he nalure of
(DD/MM/YY) | Amount (Rs.) As On hisiher interest and grounds of opposition
- supporied by an affidavit to the Registrar of
H16471060619031253 &| T.DHANANJAI SINGH Demand Notice| Rs. 68,94,799.13 SCHEDULE—I G panlak, FCargsisr; wallin: sty die 08y
H16471060619031253L | 2.BHUPAL SINGH date: (Rupees Sixty All the piece and parcgl of the from (e date of publication of this rotics wilk a
3.COMTECH ENTERPRISES 16-05-2023 E|ght Lac Nmety PrOperty Address: Unit Id/nO. CORy B thie palitanar LLP gt jts r&giﬂer&ﬁ offics
(THROUGH ITS PROPRIETOR|  NPA date : Four Thousand | R018g010201/flat No. 201, 2nd Floor, at the address mentioned above.
DHANANJAI SINGH) 04-08-2022 | Seven Hundred | Tower G1/g1, Admeasuring 2364 Sq Ft, In For and on behalf of
Ninety Nine and| Supertech Pvt. Ltd. In Project Called “eco SETUPINDUSTRY AOVISORS LLP
Thirteen Paise) | Village — 1" Situated At Plot No. 8, Sector T T i GE'""
B : ;3. rishan Garg
as on 11-05-2023 ~ . Grezz}er Nsld:, Gﬁut;rgég%h Nagar, 11 |pjace : Uttar Pradesh Designated Partner
ttar Pradesh — DIN : 03325019

Date: 04.08.2023
Place: Noida

[Acting in its capacity as Trustee of CFMARC Trust-76]

Sd/- Authorised Officer
For CFM Asset Reconstruction Pvt. Ltd.

Registered office: CFIM Asset Reconstruction Pvt. Ltd,

380051 Gujarat.
Corporate office: CFIVl Asset Reconstruction Pvt. Ltd

Cr RS

DEMAND NOTICE

Block no. A/1003, West Gate, Near YMCA Club, Sur No. 835/1+3, S. G. Highway, Makarba, Ahmedabad -

ghth re 1st Floor, Wakefield House, Sprott Rd., Ballard Estate, Mumbai 400 038

Under Section 13(2) Of Securitization And Reconstruction Of Financial Assets & Enforcement Of Security Interest Act
2002 (Herein After Referred To As The Act) _
“Authorized Officer Of CFM-ARC Had Already Issued Demand Notice U/S 13(2) To All Borrower/S /Guarantor/S & |

PLOT NO. B-69, LAND AREA MEASURING 100 50. YDS. i.e. 83.61 50. MTRS.
COMPRISING KHATA NO. 99 AND KHASHA NO. 176, SITUATED AT VILLAGE
BHANGEL BEGAMPUR, TEHSIL DADRI, DISTRICT GAUTAM BUDH NAGAR, L.E
BOUNDEDARIES A5 UNDER: EAST: PLOT OF OTHER WEST: PLOT OF OTHER
NORTH: 28 WIDE RASTA SOUTH: PLOT OF OTHER

ADVANCE STEELTUBESLIMITED
CIN: L24231UP1978PLCO0MSES
Regd. Off: 45/3 Indusinial Area, Site-I\V, Sahibabad, Ghaziabad-201010, LHtar Pradesh
Corp Off.: B1, Funclional Industrial Estate, Patpargan], Delhi-110092
E-mail: infoi@advance coin Website: www advance.coin  Phone: 011-8304 1400

Extract of Unaudited Financial Results for the guarter ended June 30, 2023

[Armountin Crore except EPS)

The borrower(s) are hereby advised to comply with the demand notice(s) and ko pay the demand
amount mentionad Serein and herginabows within 60 days from the date of this publicaiion togesher
wilh applicable inferest, addiional interest, bounce chames, cost and expenses till the date of
realization of payment. The borrower(s) may noa that SMFG india Credi is a sacured creditor and the
koan facility avaied by the Bornowen(s) is & secured debt aganst fhe immoavable property properties
being the secured asset(s) mortgaged by the bomower(s). In the event bomower(s) are failed to
dscharge their liabiities inful vwithin the stiputated time, SMFG india Crad shall be antiad 10 exarcise
all the rights under Section 13(4) of the Act 1o take possession of the secored asselis) including but
nat imited fo fransfer the same by way of sale or by imeoking any other remedy available under the Act
and the Fules thereunder and realize payment. SMFG india Credit & also empowened to ATTACH
ANDAOR SEAL the secured assels) before enforcing the right to salke or transter. Subsaquent to the
oale of the secured assetis), SMAG India Credt sl has a right to nitiate saparate legal procaedings
1o recover the balance dues, in case the value of the mortgaged properties s insufficient to cover the
dues payabia to e SMFG India Credit, This remiedy s in addtion and independent of all the o
remedies avalable to SMAG india Credit under any other law. The alention of e borrower(s) is
invited t0 Sechion 13{8) of the Act, in respect of time available, 1o redeem e sacured assels and
further to Section 13(13) of the Act, whereby the bomower(s) are restrainedprohibRed from
despasing of or dealng wilh e secued assalis) o ranstermng by way of sak, lease or otherwise
(other than in the ondinary course of business) any of the secured assat{s), without prior writhen
consent of SMFG India Credit and non-complance with the above & an offence punishable under
Section 29 of the said Act. The copy of the demand notice is availabile with the undersignad and the
borrower(s) may, if they so desire, can collect the same from the undersigned on any working day
during noemal afficehours,

Place: Dethi Date: 04.08. 2023 aly-, Authorisad Dfficer.

SMFG India Credit Company Limited (farmesty Fullarton India Gredit Co, Ltd,)

= Quarter | Year | Corresponding
Mo Particulars ended ended | 3 monthsended
S006. 20 13 02025 | eithe previous
[Audited] | year 30.06.2022
1 | Todal Income from Operations 46.07 176.10 3895
2 |Met Profit{ [Loss) for the period
{before Tax, exceplionsl and/
arextraordmany items) 3407 11.58 143
3 [Meat Profit! (Loss) forthe pericd before tax
_ 1aftere:nep1|unalandmrax‘;raa@narg.rltems 307 1147 143
4 [Met Profit/| iLo=a) forthe period after tax
-'.La.?nana:::-:aaphnnsllEln:l-'n:r-amr'e\vnr::lr‘ﬁ:.I iterns) 2.5 o 1.13
& | Todal comprehemnsie Incomes for the period
[comprising profit | (loss for the period
{after tax and other comprehensve incoms
{aftartax)] 2% a7 1.13
& | Paid up equity share capital 074 074 0.74
T | Reserves (excluding revaluation reserve
as shownin the Audited Balance Shest of
pravious year) - 103.05
a Earningrs'ﬁ!f share of Rs. 10/- each for
continuing and discontinued cperations
11 Basic 054 124 51 1525
21 Diluted ansa 124 61 1525
MNotes :

gl TheUnaudited Standalone Financial Resulis of Advance Steal Tubes Limited have
been reviewed and recommended by the Audit Committes and approsved by the Bosrd
of Direciors alits meseting hedd on August 03, 2023 and have been subjected la limiled
renview by the Stalulony Auditors of the Company.

b} Theaboweisanextract of the detailed format of quartery financial results filed with
e stock exchange under regubaticon 33 of the SEBI (Listing Qbligations & ather
disclosure requirameants ) regulations, 2015, The full formal of tha quarlerly financsal
rasults is available on the Stock Exchange website waw csa-india.com and on the

PPV SHIVALIK SMALL FINANCE BANK LTD.

‘ Registered Office ; 501, Salcon Aurum, Jascla District Centre, New Delhi - 110025

CIN : UE59000L2020PLC36E0ZT
DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND

REGISTERED POST A/D & SPEED POST/COURIER/E-MAIL

RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002

Date: 25-07-2023
1. Mr, Momin (Borrower)
Rio H Mo. 25 Shaberi Distt. G.B Nagar, Uttar Pradesh 203207
2. Mr. Majmuddin S/ Mr. Bundu (Guarantor)
Rio H Mo, 25 Shaber Distt, G.B Nagar, Uttar Pradesh 203207
3. Mr. Yammin S/o Mr, Rustam (GuarantoriMortgagor]
Rfo H. Mo- 31 Chakshahabe Chipivana Khurd, Disti G.B Nagar Uttar Pradesh 203207
Deear SirMadam,
Thes is in reference 1o your loan account member— 101941001271 and 101946510006,

Company'swebsitewww advance.co.in Account on the name of Mr. MOMIN
By the crder of the board ;
i e B e Loan AiC No.: 101941001271, 101946510006.
Sd/- Declared NPAcn 21-07-2023
b D DeckiNandan Agarwal | ||| Sraditfscitiss sanctionsd | FL-PERSONALLOANTL OD-GENERAL. _
f {Managing Director) Sanctioned Amount Rs.30,80,000/- (Rupees Thirty Lakhs Eighty
Mty RS DIN: 00566794 Thousand Only)
Outstanding/ Payoff Amount | Rs.22,30,000/- (Rupees Twenty Two Lakhs Thirty
Thousand Only)

BHARAT SEATS LIMITED

Regd. Office : 1, Nelson Mandela Road, Vasant Kunj, New Dalhi- 110070
WEBSITE: www.bharatsaats com, E-mall: seatsg@bharalsemts.nel, Phona: +571 S643339870-74; Fax: 0124-2341188

STATEMENT OF LINAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE X Eﬂ 2023

CIN: L343000L 1866P L CO23540

(8. in lakhs axcept per share data)

Mortgagors Throlugh R.PAD Demanding Amount As Mentioned Therein .V\./ithin 60 Days From Becgipt Pf The Notice. 5_| Quarter Endaﬂ '1"_53 “M,dl
However, The Said Notice Could Not Be Served Through RPAD Tg All Recipients, Hence This Publication.”"Therefore, We INo.| Particalara 30,06.2023 | 31.03. EEIE.'! 2008 2007 | 31 0 'EIJEE
Hereby Calling Upon to Repay the Amount Mentioned In The Notice Appended Below To The CFM Asset Reconstruction | (Unaudlited)| Lhudlludb :Unaude:} {Audltad] |
Pvt. Ltd. (CFM-ARC) Within The Period Of 60 Days From The Date Of This Paper Notification Together With Further Interest 13 et D = ;*'E_Had--il _?(H? _5_} E‘_d_l_:l_lfl:i'ﬂ B 5 _1_??'
And Other Charges From The Date Of Demand Notice Till Payment Or Realization. In Case You Are Not Discharging Your e L 1"""1”"‘ AL s Lonnnsd Bl L ‘
. — . . . . . " 5 I | | |
Liabilities Under the Terms Of This Notice, We Shall Be Constrained To Exercise All Or Any One Of The Rights Conferred el Frofit for he pariod (deloreTax, Sxceplional andior r K
Under Section 13(4) Or Section 14 Of The Act. “This Is Without Prejudice to Any Rights Available to Us Under the Act And |Extraardinary dams) 638891 1.05096) 476.18] 2.083.09)
/Or Any Other Law In Force From Time To Time.” |4 [Nt Profit for the period before tax (after Exceptional and/or :
S.|Loan Account|  Borrower/s & Demand Notice date / Description of the | [Extraordinary lams) - 63866 1.050:85 4TEIB|  2.86] L'IE'!
N| Number |Co-borrower/s Name | NPA date / Qutstanding Amount Immovable Property (4 |Net Profit for Ihe pefod afted Loy (aler Exceptionsl andior | |
NPA date Outstanding (Mortgaged) [Extraordinary iems) 46735|  736BB|  356.07| 215464 ]
(DD/MMN/YY)| Amount (Rs.) As On ﬁ | Total Comprehensive Income for the period [Comprising  Profit for the I
1.|H14699170918 1.GURINDER SINGH Demand | Rs. 3,01,47,875.60/- . SCHEDULE - | . ;[.IEIrILlIﬂ (afer tax) and Othar Comprahansive [ncoma (after (ax)) 47144 14031 3B0IT| 217107
075306 RATRA Notice date: | (Rupees Three Crore |All the piece and parcel of the Property Address: Unit No. I 'Eqmly Share Capilal E78.00 598,00 B28.00 | 528.00 |
2.NEELIMA RATRA 16-05-2023 | One Lac Forty Seven | R203nwest2008/flat No. 2008, 20th Floor, Tower Nova I? T = ey e . = 1 -
NPA date: Thousand Eight | West (b), Admeasuring 2105 Sq Ft, In Supertech Realtors ' i':'tnﬁ’ quity (Reserves) (excluding Revalualion Reserve)as shown ’
06-04-2021 | Hundred Seventy | Pvt. Ltd In Project “super Nova" Situated At Plot No- 3, || e Audied Balance Sheet of the year 14,005 58 |
Five and Sixty Sector-94, Noida, Uttar Pradesh- 201303. BOUNDARIES: |8 |Earnings Per Share (of Rs. 2I- sach) |
Paise) as on East: 24 Meter Wide Road, West: 30 Meter Wide Road, '|:_.:r continuing and disconfineed oparations) (In Rs.) | .
11.05.2023 North: Private Property, South: Other’s Property. i': 3| Basc (Rs) T 395 1131 5 E-"J'i
2./ H1400006021 | 1.DR VINEETKUMAR | Demand | Rs. 2,24,59,904.67)- SCHEDULE - | &) Diluted (Rs ) 149 235 1.13] 6.86 |
8055159 2.PRIYANKA Notice date: | (Rupees Two Crore | All the piece and parcel of the Property Address: Unit e ' '
BHARADWAJ 16-05-2023 | Twenty Four Lac Fifty |No. R203neast1103/flat No. 1103,11th Floor, Towen | | Mates:
NPA date: | Nine Thousand Nine |A/nova East, Admeasuring 1380 Sq Ft, In Supertech Eaj The above is an exbract of the detailed format of Quarterly! Annual Financial Resubts fiked with the Stock Exchange under |
06-04-2021 |  Hundred Fourand | Pvt. Ltd. In Project Called “super Nova” Situated At Plot Regulation 33 of the SEBI {Listing obligatons and Distlosure Requiremants). Regulabons, 2015, The full format of the Quartarly |
Sixty Seven Paise) | No. 3, Sector — 94, Greater Noida, Gautam Budh Nagar, Financial Results are available on the wabsies of the Stock Exchange(s), www bseindia.com, and on the Company’s website |
ason 10-03-2023 | Uttar Pradesh—201303. 'www bharaiseats com’ |
3.| H1355126021 | 1.ROHIT SINGH NAYAL|  pemand Rs.1.88,48,816.76/- SCHEDULE - | [BY The abowve fnancial results of Bharat Saats Limided ("the Company®) have been prepared in accordance with Indian Accauntin 9|
8051359 2.PREMA MAYAL Notice date: | (Rupees One Crore | Allthe piece and parcel of the Property Address: Unit No. Standards (Ind-AS) as prescribed under section 133 of the Companies Act, 2013 read wih Rule 3 of the Companies (indian |
16-05-2023 Eighty Eight Lac R203neast3002(flat No. 3002, 30th Floor, Tower A/nova Accounting Standards) Rules, 2015 as amended.
NPA date: | Forty Eight Thousand |East, Admeasuring 1380 Sq Ft, In Supertech Pvt. Ltd. In |e) The above financial results have been reviewed by the Audit Commitiee and approved by the Board of Directors at their meeting |
06-04-2021 Eight Hundred Project Called "syperNova"Situated AtPlot No. 3, Sector | held on 03rd August, 2023 i
Sixteen and Seventy |—94, Greater Noida, Gautam Budh Nagar, Uttar Pradesh— For and on behalf of the Board of Directors |
Six Paise) ason | 201303. BOUNDARIES OF ENTIRE LAND: East: 24 |
10-03-2023 Meter Wide Road, West: 30 Meter Wide Road, North: sdi- |
Private Property, South: Other’s Property. [ ; [
|Place: Gurugram (Rahit Halanﬂ

Date: 04.08.2023
Place: Noida

[Acting in its capacity as Trustee of CFMARC Trust-73]

Sd/- Authorised Officer

For CFM Asset Reconstruction Pvt. Ltd. lm TE: 00 Avgust, 2023

Chairman and Managing I]Irm:lnri

inanci“.ept .1n

The above acoounts have been sanctioned a credit fadlity of Rs.30,80,0000- (Rupees
Thirty Lakhs Eighty Thousand Only) vida Sanction bettar from branch at INDIRAPURAM
the same [0an accounts have bean ruaning unsatisfactory for guite sometimas and you are,
therefore, in default as you have failed 1o take steps 1o reqularizedadust your account in
raspect of such dabt as stated harain above. In view of the said default, your account has
been classified as a non-performing assal on 21-07-2023 in the books of accownls as
maintained in regular course of business and in secordance with Resanse Bank of Inda
direclives and quidalines in this respect. Accardingly, we, hareby, recall all abovamenhioned
Loan/AdvanceCredil faciliies and call upan you all jaintly and severally 1o make good, pay
and credd all and every of the dues, as on 24-07-2023 oulslanding there against-
aggregating fo Rs.22,30,000/- (Rupees Twenty Two Lakhs Thirty Thousand Only)
along with future interest and incicenial expenses'cost etc on the security of the secured
assets, within a peripd of B0 days from the date of recespd of this notice talng which the Bank
shall iake 28 such actions induding taking possession of the secured assels and execute
requisite deeds, documents and indentures of transfer by way of leass, assignmeni or sale,
a3 shall be desmed expedient, for realizing the secured assets as mentioned here below, in
conforméty with provisions of Section 13 and ather provisions of the Act.

Description of Secured Property-

Equitable Mortgage on the property: Situated at Khasra Mo. 160/ Plot No-81,
Measuring 200 Sq Yards, Village Shaberi, Tehsil Dadri, Distt Gautam Budh Nagar,
Registered in revenue records of Bahi No- 1, Jild No- 5552, Page No. 175202, Serial
Mo. 9873, Dated 10-05-2013. Inthe name of Mr. Yammin 3/o Rustan.

Immovable Assets/Property Boundad by-

East Road 22 ftwide

| West Plot Deegar Person
North |  Road 25 ft wide | South Flot Deagar Parson

You are also put on notice that in tesms of section 13 (13) of the Act you shall nat fransfer by
gale, bease or otharwise the said sacurity property datailed in mentioned above of this notice
without obtaining writien consent of the Bank, Any noncompliance of Saction 13(13) of the
gaid act is an offence punishable under Saction 29 of the Act.

The nofice is without prejedice fo the Bank's mght to infliabe such other actions or legal
proceedings, s it deems necessary under any apphcable provisions of law. Further the
Bank reserves Bz mght fo initisle il or other aclion'proceedings a5 may deemed
approprizie in addition to action conlemplated = the instant notice for recovering in dees in
above mentioned Loan Account

Your kind atierdion is invited fo provisions of sub-Sechon (3) of Section 13 of the SARFAES]
Act whereunder you can tender the entire amount of cufstanding dues along with future
interest and incidental expensesicost etcincurred by the Bank only till the date of pulication
of the nofice for sale of the secured asset|s) by public auckion, by inviting guotations, tender
from public or by privete treaty. Please alsonole that if the endire amount of oufstanding duss
along with future mierest and incidental expensesicost efc. incurred by the Bank is ot
tendered before pubBcation of notice for zale of the secured assets by public auction, by
inviting quotations, iender from public or by private treaty, you may not be enfitied to redeem
the secured assels).

Borrower's attention is invited to provisions of subsaction (8) of section 13 of the Act, in
respeciofiime available, io redeem the secured Assetis),

Yours Truly,
Authomksed Oficar
Shivalik Small Finance Bank Ltd

Date: 25-07-2023
Place: NOIDA

New Delhi
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Zomato Limited
CIN: L93030DL2010PLC198141
Registered Office: Ground Floor 12A, 94 Meghdoot, Nehru Place,
New Delhi — 110019, India
Website: www.zomato.com; E-mail: companysecretary@zomato.com
Phone No: +91 11 40592373

INFORMATION REGARDING 13TH ANNUAL GENERAL MEETING
(“AGM”) OF ZOMATO LIMITED TO BE HELD THROUGH VIDEO

CONFERENCING (“vC”) / OTHER AUDIO VISUAL MEANS
(“OAVM”)

Members may please note that the 13th AGM of the Company will be held
through VC/ OAVM on Wednesday, August 30, 2023 at 4:30 PM (IST), in
compliance with the applicable provisions of the Companies Act, 2013 and
the rules made thereunder ("Act") read with General Circular Nos. 14/2020
dated April 08, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 05,
2020, 02/2021 dated January 13, 2021, 02/2022 dated May 5, 2022, 10/2022
dated December 28, 2022 and other relevant circulars issued in this regard
by the Ministry of Corporate Affairs, read with SEBI Circulars Nos. SEBI/HO/
CFD/CMD2/CIR/P/2022/62 dated May 13, 2022, SEBI/HO/CFD/PoD-2/P/
CIR/2023/4 dated January 5, 2023 and other applicable circulars issued in
this regard by Securities and Exchange Board of India (“SEBI”) (collectively
referred to as “Circulars”), the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015, to transact the
business(es) as set out in the Notice of the AGM. Members attending the
meeting through VC/ OAVM shall be counted for the purpose of reckoning the
quorum under Section 103 of the Act.

In compliance with the above Circulars, copies of the Notice of the AGM along
with the Annual Report for the financial year ended on March 31, 2023 will be
sent to the members, whose names appear in the register of members as on
Thursday, August 3, 2023 and whose email addresses are available/ registered
with the Company/ depositories/ depository participants (“DP”). The same
will also be available on Company’s website www.zomato.com, website of the
stock exchanges i.e. BSE Limited and National Stock Exchange of India at
www.bseindia.com and www.nseindia.com respectively, and also at the website
of e-voting agency i.e Link Intime India Private Limited, Registrar and Share
Transfer Agent of the Company (“RTA”) at www.linkintime.co.in. Any member
requiring the hard copy of Notice of the AGM and Annual Report may write
to RTA at vishal.dixit@linkintime.co.in or the Company at companysecretary@
zomato.com.

Members of the Company holding equity shares in physical/ dematerialized
form and who have not registered their email address can register their email
address to receive Notice and Annual Report by following the process given
below:

e Click on https://web.linkintime.co.in/EmailReg/Email Register.html

e The members are requested to select the Company and provide details
such as Name, Folio Number/DP Id Client ID, Certificate number (for
physical share) PAN, mobile number and e-mail id and also upload the
image of PAN, Aadhar Card, share certificate (for physical shares), client
master datail (for demat share) or Form ISR-1 (for physical share) in PDF
or JPEG format (upto 1 MB).

e On submission of the requisite shares details, an OTP will be received
by the member which needs to be entered in the link for verification. The
above email registration process for demat holders will be temporary
registration.

In case of any query, a member may send an e-mail to RTA at vishal.dixit@
linkintime.co.in, under help section or call on Tel no.: 022-49186000.

Members who wish to register/ update their email address with the Company
may follow below instructions:

Dematerialized Shares | Register/ update the email address by following

the process prescribed by the concerned DP.

Physical Shares Register/update the details in prescribed
Form ISR-1 with RTA of the Company, at
kyc@linkintime.co.in. Further, members may
download the prescribed forms from the
Company's website at https://www.zomato.com/

investor-relations/resources.

All members holding shares in dematerialized or physical form including the
members who have not registered their email address will have an opportunity
to cast their vote remotely on the business as set forth in the Notice of the AGM
through remote e-voting or through e-voting system at the AGM.

Members are requested to carefully read the Notice of the AGM and in
particular, instructions for joining AGM, manner of casting vote through
remote e-voting or electronic voting at the AGM.

For and on behalf of the Board
Zomato Limited

Sd/-
Sandhya Sethia
Company Secretary & Compliance Officer

Date: August 3, 2023
Place: Gurugram
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ALLIANCE INTEGRATED METALIKS LIMITED

CIN: L65993DL1989PLCO35409

Regd. Off.: DSC-327, Second Fleor, DLF South Court, Saket, New Delhi-110017
Phone: +31-11-40517610, E-mail: alliance.intgdi@rediffmail.com; Website: wew.aiml.in

INFORMATION REGARDING 34th ANNUAL GENERAL MEETING TO BE HELD
THROUGH VIDEO CONFERENCING / OTHER AUDIO VISUAL MEANS

Crear Members,

The 34" Annual General Meeting ("AGM™) of the members of Alliance Integrated
Metaliks Limited (‘the Comgpany’] will be held on Tuesday, August 29, 2023, at 12:00
PM through video conferencingl™C )other audio visual means (“OVAMT), in
compliance with all the applicable provisions of the Companes Act, 2013 (Act), Rules
made thereunder and the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 ("SEBI Listing Regulations") read with the General Circular No.
2002020 dated 5" May 2020 & General Circular No. 102022 dated 28" December
2022, lIssued by the Ministry of Corporate Affairs and Circular No.
SEBIHO/CFDICMD1/CIR/P/2020/79 dated 127 May 2020 & Circular Mo,
SEBVHOCFDIPoD-2/PICIRI20230 dated 5 January 2023 Issued by the Securities
and Exchange Board of India (SEBI), to transact the business set out in the Notice
calling the AGM. Members attending the AGM through VC / OAVM shall be reckoned
for the purpose of guorum under Section 103 of the Act.

In compliance with the above circulars, electronic copies of the Motice of the AGM
along with the Annual Report of the Company for financial year 2022-23 will ba sen
only through email ko those members whose email addresses are registerad with the
Company' Depository Participant(s). The said documents will also be available on the
website of the Company i.e. www.aimlin, the website of Stock Exchanges ie. BSE
Limitad atwww_bseindia.com and wabsite of CD5L i.e, www.avotingindia.com,

The Company is providing to its members a facility to exercise their nght to vota on
resolutions propased o be considered at the AGM by electronic means ("E-woling”)
and the business sat outin the Notice of AGM may be transacted through E-Voting. The
Company has engaged COSL to provide the facility of remote E-voting and facility of E-
voting to the members pariicipating in the AGM through VC/OAYM. The Members will
be provided with a facility to attend the AGM through VC/OAM through COSL e-Vioting
Systern, The process and manner of remate E-voting, attending the AGM through VC/
CAVM and E-voting during AGM, for members holding shares in demat form or
physical form and for the members who have not registered their email address, has
been provided in the Mofice of AGM,

A member whose email address is not registered with the Company/ Depository
Participant{s) and who wish to receive through email, the notice of AGM and Annual
Report 2022-2023 and obtain User 1D and password o participate in the AGM through
YCIOAVM and vobe through E-voling system in the AGM or through remole E-voling
can get hisherits email address registered by following the procedure mentioned
bedow:

In case of Physical Holding: : Please registerfupdate the PAN and KYC details
(including E-mail address and Bank Account's particulars) with the Company's
Fegistrar and Share Transfer Agent i.e. Beetal Financial & Compuler Sarvices (P)
Limited having office at Beetal House, 3rd Floor, 99, Madangir, Behind LSC, New Delhi
- 110062 at investon@beetalfinancial.com and beetalrtaf@gmail.com. In prescribed
Form ISK-1 duly filled and signed along with other relevant forme. The Company has
already sant lelers 1o the Members tor furnishing the required details as per SEBI
Circular No. SEBI HOMIRSDIMIRSD-PoD-1/PICIR/2023/37 dated 16" March 2023,
Members may access the relevant Forms available on the websita of the Company at
www.aimlin,

In case of Demat Holding: Members holding shares in demalerialized made are
requested to register! update their email addresses with the relevant Depository
Farticipants with whom they maintain their demat accounts.

Members are requested to carefully read all the Notes set out in the Notice of the AGM
including instructions for joining the AGM and manner of casting volte through remote
e-voling/e-voling during the AGM,

For further information, Mambers can write to the Company/RTA of the Company at
aliance.intgdi@redifimail.com/ investon@beetalfinancial com

For Alliance Integrated Metaliks Limited

Sdif

Daljit Singh Chahal

Place: Maw Dethi Chairman Cum Wholetime Director
Date: 03.08.2023

Website: wwnw.shivkamalimpex.com CIN: L52110DL1985PLC0 18653

Extract of Unaudited Financial Results for the
Quarter ended June 30, 2023

{Rs, In lakhs)

Cuarter Quarter
I?::- Particulars it Ayt ———
: Ip-Jum-23 | I0-Jun-22 | I1-Mar-23
I (Unaudited) | (Unaudited) | (Audited)
1 | Total Incarme fram Dmrahalls 994 8.56 3351
Met Profit / (Lass) for the pariod
2 | (before Tax, Exceplicnal andlor .69 531 13.53
Exlracrdinary Hems)
Mat Profit { (Loss) for the period
3 | befors tax (after Exceptional andior G669 5.3 13,53
Exlraordingry lems)
Mat Profit / (Loss) for the period
4 | gfter tax (after Exceptional andfor 5.01 411 10013
Extracrdinany Homs)
Tatal Comprehansive Income for the
= | perod [Compriaing Profit§ (Loss)
% |for the period (after tax) and Other R4 itk T
Comprehensive Incomea (after tax)]
6 | Paid up Equity Share Capital 100.56 100.56 100.56
Reserves (excluding Revaluation
7 | Resarva) as shown in Awdited - - ahE.54
Balance Sheet
Earnings Per Share (of Rs, 10 -
a aach) {nol annualized for quarier)
Basic Rs. 0.50 Fs. 0.41 Re. 1.01
Dhiluesd Hs. (.50 Hs, 041 Rs, 1.1
Wotes:

1. The above is an axtract of detailed format of Unaudited Financial Results filed
with the Stock Exchange under Regulation 33 of the SEBI (Listing Odligations
and Disclosure Requirements) Reqgulatons, 2015, The full format of the Financal
Resulls is available on the websile af Stock Exchange al www baaindia, com and
Coampany's Websile al wanw shivkamatimpex_cam.

2. The abowe Financial Resulis were reviewed by the Audit Committes and
approved by the Boand of Directors of the company at their respective Meating(s)
hieddd an August 03, 2023 By the Order of the Board

For Shivkamal Impex Limited

Sdl-

Manu Jain
(Director)
DIM: 07801467
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